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O R D E R 

01.08.2019   We are not inclined to grant any relief except to allow the 

Banks to renew the following Bank Guarantees for another six months from the 

date of its expiry: 

Sl. No. Customer Name Bank Name 

1. IL and FS Engineering & 
Construction 

Bank of Hyderabad 

2. IL and FS Engineering & 
Construction 

PNB, Secundrabad 

3. IL and FS Engineering & 
Construction 

BoM, Hyderabad 

4. IL and FS Engineering & 
Construction 

BoM, Hyderabad 

5. Elsamex Maintenance Services 
Limited 

Axis Bank Ltd. MU 

6. IL and FS Engineering & 
Construction 

Bank of India 

 

 The parties are allowed to produce this order before the respective banks 

for compliance of this order. 
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 I.A. No. 1448 of 2019 stands disposed of. 

 

 

[Justice S.J. Mukhopadhaya] 

Chairperson 
 

 
 
 

[ Justice A.I.S. Cheema ] 
Member (Judicial)       

 

 
 

 
         [ Kanthi Narahari ] 
                              Member (Technical) 

/ns/gc 
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